
CENTRAL ADPIINISTRAT Iu£ TRIBUNAL
PRINCIPAL BENCH : NEU DELHI

•.A* Nos:

708, 745, 746, 747, 748, 749, 750, 751, 752, 753,

799, 810, 811, 817, 828, 829, 833, 834, 842, 843,

844, 845, 846, 84.7, 899, 900, 932, 989, 996, 1006,

1009, of 1990

Nqu Delhi this tha 14th 3uly 1994

Hon'blB Shri 3.P. Sharma, nember (J)

Hon'ble Shti B.K. Singh, Member (a)

Applicants in Q.A.No,
1. Shri N.K.Sharrna,

8-4, Delhi Administration,Flats, 708/90
Model Toun,
Delhi.

2. Shri Braj Raj Singh Rathauf,
18 Delhi Administration Flat§,
Greater Kailash Part I,
New Delhi.

3. Shri tariQcban Singh
A-115 Madhuvan,
New Delhi.

4. Shri Ajay Deuan,
5 ShankEacharya Marg,
Civ/il Line^,
Delhi,

\

5. Shri Ziaullah Siddiuui,
677 Kamaljit Sandhu Bl«ck,
Ssian Games Village,
Neu Delhi.

6. Shri Vinay Bhushan Dubey,
224 3helum Hostel,
3NU, New Delhi.

7. Shri Arun Kumar Sharma,
131 Neu Manglapuri Mehrauli,Road,
Neu Delhi

8. Shri Rajendar Prasad,
F-108, Sector 20 NGI0A,UP

9. Shri Ashutosh Kumar,
70 Greater Kailash,
Neu Delhi.

10. Shri Raj Singh,
46 Aahoka Park Extention,
New Delhi.

11. Shci Kapal Kumar Uohra,
121 Ssctor 15A, NOIDA-J UP

745/90

899/90

1009/90

1006/90

996/90

989/90

932/90

900/90

847/93

846/90
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12. Shri Surender Singh,
C-8 Shiv/aji Park,
Neu Delhi.

13. Shri Randhir Singh Punia,
Flat No. 61-D, CBI Colony,
Uasant Uihar,
Neu Delhi-110 057.

14. Shri 3ai Pal Singh,
Flat No. 5130 Sector B,
Pocket 7, Vasant Kunj,

'Neu Delhi-110 037.

15. Shri Dhirendra Kumar,
B-6 Officers Flat,
Centaal Oail. Tihar,
Nsu Delhi.

16. Shri Umesh Kumar Tyagi,
11 A Delhi Administration Flats,
Neu Mahabir f-xtention,
y ikaspuri,
Neu Delhi.

17. Shri Anil Mehta,
C 4/117 Safdarjanj Development Area,
Neu Delhi.

18. Shri l*iahjit Rai,
1245 Gali No. 1 Faiz Ganj,
Bahadur§arh Road,
Delhi.

19. Shri Om Prakash Mehra,
38 B, Pocket B, Hayur Uihar,
Belhi"110 091 .

20. Shri Girish Chandra,
D-17 Delhi Administration Flats,
Ti mar pur, Delhi,

21. Shri l/inod Kumar Singh Chauhan,
1 Delhi Administration Flat,
Upper Bela Road,
.Oelhi-110 054.

22. Shri Uinod Kumar 3ain,
1717 Gulabi Bagh,
Neu Delhi.

23. Shri Deui Prasad Duivedi,
D-17 Delhi Adran. Flats,
Timarpur,, Delhi.

845/90

844/90

843/90

842/90

834/90

833/90

829/90

828/90

817/90

749/90

750/90

751/90

.. .3.



I

24. Shri Shashi Bhushan Singh, 752/90
58 Dakshna Puram,
3.N.U., Neu Delhie

25. Shri Rajesh ^arain Plangla, 753/90
1690 Gulabi Bagh,
08lhi-110 007.

26. Shri Rakesh Bhatnagar, 748/90
1701 Delhi Adminmistration Flats,
Gulabi Bagh,
Delhi-110 007.

27. Shri Surya Kant Singh Yadav,
18/23 Gulabi Bagh,
New Delhi.

28. Shri S.K. Saxena,
1688 Gulabi Bagh,
•elhi-110 007.

29. Sihri Dev/ender Kumar Sharma,
B-33 Sarai Peepal Thala Extension,
Delhi-110 0S3.

30. Shri Rajinder Singh,
House No. 7, Type U,
DCP South Office Complex,
Hauz Khas,
Neu Delhi.

31 . Shri 3aya Deu Sarangi
A-1 3ail Road,
Central Tihar 3ail,
Delhi.

747/90

746/90

1083/90

811/90

810/90

799/90
32, Shri Alok Sriuastaua,

G-24 Neu Boys Hostel,
Jammu Univ/ersity,
Gammu Tabi (G&K) . Applicants

(By Aduecate : Nsns)

Ws

1, Union of India,
thrsugh the Secretary,
Dept. sf Perssnnel and Training,
Ministry ef/Personnel Public GrieBv/ancss
and Pensions,'

2, The Secretary,
Unian Public Service Commissian,
Dhelpur House,
Shahjahan Read,
Nbu Delhi. .. Respandsnts

( in' a 11 -1 he' a f o resi-aLd:.
Q.A..)(By AdUBcate %ShriP.H. Ramchandani)
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ORDER

Han'bla Shri J«P. Sharma. Plembar (3')

The facts of all these cases are almost similar and the

same issue i.e. whether the applicants uho have become

auer-age t« take the. IAS Civil Service Examination, 1990

can be alloyed by giving benefit of taking another attempt

. as a number of times have been raised but fixing the cut

off at 31 years as on 1.8.1990, All these applicants did

not avail of four times till 1989 the number of attempts

allouad to the candidates who are taking Civil Serijice

Examination uas restricted to only three. An interim

direction uias issued to the respondents in some of the

cases ex-parte and in other cases after hearing the

learned counsel f@r the respondents uho appeared after

notice. That direction uas that the applicants should be

alloued in all these original applications irrespective

of the age limit to take the Civil Service Examination

of 199Q> which uias to be held in the month of 3une 1990.

In pursuance to Union Public Service Commission has accepted

the adraisaion.foxm and_issued the admission card for entry

to the said Civil Service Examination to the applicants

in all these applications. The relief claimed by the

applicants in these applications have been that since they

have not availed of four times and the rule of four trira

attempts uas brought in the year 1990 so they should not

be deprived of this benefit as-it will amount to discrimi^'

nation and shall also be arbitrary in its enforcement.

2, It appears that a similar case came before the

Tribunal in the case of Shri Rajesh Pandey and Ors, l/s.

Union of India OA Mo. 303/94 where in its judgement the
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Principal Bench its order dated 14.2.1999 held that

frequent changes in the upper age limit and the number of

attempts to be given to the candidates is not in public

interest. By such fects,not only the credibility of

the decision makers comes under a cloud, but the confidence

of those affected by such decision is shaken. In the
\ in

earlier part of the judgeiDent/thB same case the Bench

has observed that the fact, that the policy is being

subjected to change from time to time by the Central

Goyernment in the exercise of pouers conferred upon it

under the rsgulations does not lead to an irresistible

conclusion that the pouer is being or has been exercisad

arbitrarily or on irrelevant and extraneous considerations.

3. Though none of the applicants are present today and,

the matter has been on board since last more than a month ,

ue feel that these applicants either hawe lost interest

in pursuing this matter as there is nothing on record

to shou in the order sheets of each and every file that

any permission uas granted to the applicants to take Civil

Main Examination, 1990 nor^of the,applicants have moved,
any Misc. petition that he has qualified, in the preliminary j

examination and permitted to take the Civil Service Main

Examination. ^ The applications, therefore, have also become j

infructuous. Ue are in the year 1994. All these applications

therefore are dismissed leaving the parties to bear their

oun costs. A copy of this order be placed in each and every

file on the above noted OAS, Houever, it is made clear

that if all the applicants have since taken the examination

and also appeared in the Civil Service Main Examination,

1990 and also qualified and has been given to posting he

4^
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shall |3ave a right to get arrevieu of the aforesaid order

according to l^u.

(3.P. Sharma)
i*ie(nber(3)

*rnittai*

Singh)
flember (a)


